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:l Board, pune. do hereby solemnly afi.ir.m

'E' of the Central pollution Control Board

242



,>
i

(hercinaftcr rcfcrrcd as CPCB) am fully conversant with thc facts of thc casa

and hcncc, conpctent to swcar this corlpliancc a{Iidavit on bchalf of the

Respondent No. I (CPCB).

l. That vide Ordcr datcd 29.10.2021. the Hon'ble National Green Tlibunal,

. wcstcrn Zone Bcnch, Punc, dircctcd CIPCB to comply with the directions

given Lry the Hon'ble Principal Bench in the Original Application No.400 of
' 2017 more particularly described in paragraph -8 of the final order dated

04.02.2021, rvhich is leproduccd hereunder for teady rcference:

"This ntay be .stt-ictly ensu'ed by the State PCB\/PCC\ and further overseen

by the CPCB by lafing down o compensation regine agqinst the violating

establishruenls os well as for erring Stdte PCBs/PCCs"

Therealler. the Hon'ble National Green Tribunal. Westem Zone directed

CPCB to comply rvith the aibresaid direction and tile additional reply

allidavit along with additional documents ifany.

That in cornpliance with the rfi.rresaid Order, the Respondent No. I i.e. CPCB

humbly submits as under :

a. Hotcl inclustrics I Banquct Halls / Restaurants ctc. arc classillcd as

Orange Category Industries and Cornpensation Regime is already in place

tbl a1l categories of industrial sectors. There is no need to devise s

scpalatc lbnnula. This Envilonmcntal Compensation rcgime is aheady

approved by this Rcspondent No. I and the same has been accepted by

NGT. The copy ol'the report is annexed herewith and is marked as

Annexure -l

b. State Polhltion Control Boards / Pollution Colltrol Committees can also

exercise the provisions of this Enviroumental Compensation regime.

c. Acrions can b; takcn by this Rcspondcnt i.c. CPCB against erring SPCBs

/ PCCs by way ofissuing directions under Section l8(1Xb) ofthe Water

Acl i Air Act.
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3. That in light of the above submissions, it
Answering Respondent No.1 i.e. CpCB shall
passed by this Hon'ble Tribunal.

VERIFICATION ,m.ffi

ffi'*ffi

It is verified that the corltent of this Aflidavit which is based on officral
record and inlbrmation available in the omce are lrue and correcl. Nothing
has been concealed therein verified on this day 09,h of Decernber 202lat
Pune.

NOTABIAL

Not€d & Regisierud

Ar.SrlNo..g.sf,l.1:.=1....

EETORT luE
@^r"-

x/l[t8HA SAIEER Cl{tTl{ls
IIOIARY

oor/Eroi Eilt oF tiltt

Deponent

NOTANIAL NOfAFIAL NOTABIAL NOTAHTAL 0I DEC 2021

1^m*6ru'
in uO. 20i
'rli;o1r-9
iiro:hozr
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Compensation and Action Plan to Utilize the Fund

CENTRAL POLLUTION CONTROL BOARD
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Abstract

En9ard!mental compensation is a policy instrument for the protection of the environment
whrcfi ivorks on the Polluter Pay Principal. Environmental compensation has already been

' 'implqylented rn vanous countries, although limited in scope. Experiences from these

, iinpiedrtritatrons are mixed and tend to stress the importance of certain principles in order
. , to achieve the overall objective of protection of the environment.

ThgiHgn'ble National Green Tribunal through its various judgments has empowered the
. ,,'tent?at Pollution Control Board to lay down the methodology to assess and recover

compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authorjty,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Enerey

and Resources lnstitute, Centre for Science and Environment lndia, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, whiah will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.

..1

2
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Chapter-l: Environment Compensation to
Units

l.l Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the
(WP (ClVlL) No.37512012, Paryavaran Suraksha Samiti & Anr.

directed Central Pollution Control Board (CPCB)that:

be levied on lndustrw
I'AN

SATEER
(rAt{

matterofOA No. 7 07,0i1

Vs. Unaon of lndia

"The CPCB may toke penol action for foilure, if ony, ogainst those occountoble for
setting up ond moihtoining STPS, CETPS ond ETPS. CPCB moy olso ossess ond recover

compensotion for damoge to the environment and saidlund moy be kept in o seporote

occount ond utilized in terms ol on oction plon lor protection ofthe environrnent. Such

oction plon moy be prepated by the CPCB within three months" (Annexure-l).

1,2 Constitution ofthe Committee

ln this context, Chaarman, CPCB constituted a Committee under the Chairmanship of Shri A.

Sudhakar, l/c WQM lwith Shri A. K. Vidyarthi, l/c WQM-Il, Shri P. K. Gupta, l/c IPC-VI, Shri

Nazimuddin l/c IPC-ll and Dr. S. K. Paliwal, Scientist 'D' as members. The Committee was asked

to deliberate on this issle and come (Jp with a draft formulation before 15.9.2018.

1,3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A

meeting was also held with Senior Officers of CPCB Head Offace and Regional Directorates

through video conferencing on 28.09.2018 to discuss the draft report and to seek

comments/feedbacks. The commentsfeedbacks received and deliberations of the

Committee on the same are given in Annexure-ll.

As per the Hon'ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), lnstitute of Ecqnomic Growth (lEG) and

The Energy Research lnstitute (TERI). A meeting to incorporate the comments of the expert

institutions and to finalize the report, was held on 21/031201,9.The CPCB in-house committee

on Environmental Compensation has deliberated on the comments and finalized the report

accordingly. The Committee's deliberations are attached as Annexure-lll.

It was deliberated for developing a formula for imposing environmental compensataon on

industrial units for violation of directions issued by regulatory bodies and this is the first

attempt made. The committee discussed that environmental compensation should be based

on "Polluter Pay Principle". The Committee decided to list the instances for taking cognizance

of cases fit for violation and levy envaronmental compensation.

i€GD. r
EXP 1

Et

248



385
19837 t2021tUPC-t-HO

i ,Cases considered for levying Environmental compensation (EC):

Di5charges in violation of consent conditions, mainly prescribed standards / consent

mits.

it complying with the directions issued, such as darection for closure due to non-

allation of OCEM5, non adherence to the action plans submitted etc.

ntaonal avoidance of data submission or data manipulation by tampering the
line Continuo!s Emission / Effluent Monitoring systems.

Accidental discharges lasting for short durations resulting into damaee to the

environment.

e) lntentional discharges to the environment - land, water and air resuhinB into acute

injury or damage to the environment.

f) lnjection of treated/partially treated/ untreated effluents to ground water.

1.3.1 ln the instances as mentioned at o, b ord c above, Pollution lndex may be used as a basis

to levy the Environmental Compensation. CPCB has published guidelines for .ate8orization of
industries into Red, Orange, Green and White based on concept of Pollution lndex (Pl). The

Pollution lndex is arrived after considering quantity & quality of emissions/ effluents

generated, types of hazardous wastes generated and consumption of resources. Pollution

lndex of an industrial sector is a numerical number in the range of 0 to 100 and can be

represented as follows:

Pl =f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution lndex is a number from 0 to 100 and increasing value of Pl denotes the increasing

degree of pollution hozord lrom the industriol sector.

CPCB has issued directions to all SPCBs/PCCS on 07.03.2016 to adopt the methodology and

follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,

Green and White

The concept of Pollution lndex, which was deliberated widely with all stakeholders and

agreed, shall be used for calculating Environmental Compensation. This may help in

implementation of such provision throughout the country, a successful initiative in vital field

of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has

come up with following formula for levying the Environmental Compensation in instances as

mentioned at a, b and c including non-compliance of the environmental standards / violation

of directions.

249
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The Environmental Compensation shall be based on the following formula:

EC=Pl xNxRxSxtF

EC is EnvironmentalCompensation in <
Pl = Pollution lndex of industrial sector
N = Number ofdaysofviolation took place

R = A factor in Rupees ({) for EC

S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large

habitations.

Note:

a. The industrial sectors have been categorized into Red, Orange and Green, based

on their Pollution lndex in the range of 60 to 100,41 to 59 and 21 to 40,

respectively. lt was suggested that the average pollution index of 80, 50 and 30

may be taken for calculating the Environmental Compensation for Red, Orange

and Green categories of industries, respectively.

b. N, number of days for which violation took place is the period between the day of
violation observed/due date of direction's compliance and the day of compliance

verified by CPCB/SPCB/PCC.

c. R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. lt
js suggested to consider R as 250, as the Environmental Compensation jn cases of
violation.

d. s could be based on small/medium/large industry categorization, which may be

0.5 for micro or small, 1.0 for medium and 1.5 for large units.

e. LF, could be based on population of the city/town and location of the industrial

unit. For the industrial unit located within municipal boundary or up to 10 km

distance from the municipal boundary of the city/town, following factors (LF) may

be used:

Table No. 1.1: Lo(ation Factor Values

S. No. Population*
(million)

location Factorc

{LF)

1 1to<5 1.25

2 5 to <10 1.5

3 10 and above 2.O

'Populotioh ol the ctty/towh os pet the lote5t Census ol tndlo

ttF will be 1.0 in cose unit is lacoted >10knlton municipol baundory

LF is ptesuned 05 1 lat ctty/tawn hovinq populotion lessthon ane nitliaa.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.

However, for critically Polluted Areas, [F may be explored in future.

'f. ln any case, minimum Environmental Compensation shall be I sOOO/day.

,8. In order to include deterrent effect for repeated violations, EC may be

increased on exponential basis, i.e. by 2 times on 1st repetition, 4 times on 2nd

repetition and 8 times on further repetitions.

h. lf the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be

increased by 2, 4 and 8 times for 2"d, 3'd and 4rh quarter, respe€tively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directjons may be issued,

whenever required.

' - lable [Jo. 1.2. lt can be noticed that for all instances, EC for Red, Orange and Green category
'.oflndqitries varies from 3,750 to 60,OOO l/day.

1 Iable No. 1.2: A sample calculaiion for Envnonmentat Compenration

, A sa{rtple calculation for Environmental Compensation (without deterrent factor) is given at

1.3.2 ln other instances i.e. d, e ond f,lhe environmental compensation may contain two
parts - one requires providing immediate rellef and other long-term measures such as

remediation. ln all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert inqtirutrons tor th,s purpose.

ln such aases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,

CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by rmposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.

lndustrialcatesorv Red Orange Green
Pollution lndex {Pl) 60 100 41-59 21-40

80 50 30

254

S-Factor 0.5-1.5

1.00-2.00

Environmental
Compensatioh l</davl

10,000-50,000 6,250,37,S00 5,000'22,500
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1.4.1. When Environmentol Compensation is .olculoted through the Pollution lndex:

The amount received by imposing the Environmental Compensation to the industries

/ organization non complyingwith the environmentalstandards/violatingany CPCB's

directjons shall be deposited in a separate bank account. The amount accumulated

will be utilized for Protection of Environment. The following schemes were identified,

which may be considered for utilization of Environrnental Compensation Fund:

a.

b.

lndustrial lnspections for compliance verif ication

lnstallation of Continuous water quality monitoring stations / Continuous ambient

air quality monitoring stations for strengthening of existing monitoring network

c. Preparation of Comprehensive lndustry Documents on lndustrial Sectors /
technology

d. lnvestigations of environmental damages, preparation of DPR5 lll

requirement.

e Remediation of.ontaminated sites ilof. tnfrastructure augmentation of Urban Local Bodies (UlBs) /capacity burlS(E\
sPCBs/Pccs \e.

,r"".;"- ;"r"r", list may inctude other schemes atso, depend.ng ,r-N

Considering the availabality of accumulated funds, CPCB will finalize the scheme,

keeping in mind the priority, to utilize the funds of Environmental Compensation.

7.4.2. When Envhonmentol Compensotion is ossessed bdsed on oatuol domoge to the
environment by Expert orydnizotion/ Agency:

The amount of Environmental Compensation under this case wiil be remediation

costs, measures requiring immediate and short-term actions, compensation towards

loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,

based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To began with, Environmental Compensation may be levied by CPCB only when

CPCB has issued the directions under the Environment (Protection) Act, 1986.

ln case of a, b and c, Environmental Compensation may be calculated based on

the formula "EC = Pl xNxRxSxLF",wherein,Pl may be taken as 80,50 and

30 for red, orange and green category of industries, respectively, and R may be

taken as 250. S and LF may be taken as prescribed in the preceding paragraphs.

1.5
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1.5.2 ln case of d, e and f, the Environmental Compensation may be levied based on

the detailed investigations by Expert lnstitutions/Organizations.
1.5.3 The Hon'ble Supreme Court in its order dated 22_02_20L1 in the matter of

Paryavaran Suraksha Samiti and another v/s Union of lndia and others {Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require "consent to operate" from concerned State pollution Control Board,

have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

1.5.4 EC is not a substitute for takang actions lnder Ep Act, Water Act or Air Act. ln
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.
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Chapter-ll: Environmental Compensation to be levied on all violations of

Graded Response Action Plan (GRAP) in NCR.

2.l Background

The CPCB ln house Committee also discussed that the EC shall also be levied on all violations

of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity

have been identified and the Ec will be levied on these agencies. These violations attract

Braded amounts of EC depending on the state of ambient air qualitY, which is given in table

below:

Table No. 2.1: Environmental compensation to be levied on all violations of Graded Response

Action Plan (GRAP)in Delhi-NCR.

2.2 Action Plan tor Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NcR will be

deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1

of Chapter I of this report.

State Of Air Quality

Rs 1.0 Crorelndustrial Emissions

Rs l0 Lakh
VRS) at Oullets of Oil ComPanies

Rs 50.0 Lakhii. Non-functional
Rs 25.0 Lakh

Corstruction sites
(Off€nding plot more thsn 20,000
sq.mJ

Rs 50 t.akh

Rs I0 I-akh
Rs 25.0 LakhSolid waste/ garbage dumping in

Industrial Eslates
Very poor lo Severe +

Rs 10.0 Lakh

Failure lo $ater sprinkl
Rs 25.0 LakhVerv Door to Severe +
Rs 10.0 Lakhh) Othrr ihnn Verv Door to Severe +

(d
Activity Environmental

comoensation {)/

-

iil-.-n

Severc +/Emereency

Severe Rs 50 l.akh
Rs 25 Lakh

i. Not installcd I areet Date Rs 1.0 Crore

Ven ooor to Severe +

Severe +/Emersencv Rs 1.0 Crore
Severe

Rs 25 Lakh

9
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Chapter-lll: Environmental Compensation to be levied in case of failure
preventing the pollutants being discharged in water bodies and failure
implement waste management rules

3,18ackground

The Hon'ble Supreme Coun an its order dated 22.02.2017 in the matter of paryavaran Suraksha Samita

and another v/s Union of lndia and others (Writ Petition (Civit) No. 375 of 2012), direcred State
Governments (including the concerned Union Tefiitories) to set-up Sewage Treatment plants (STps),

which are already under implementation, within the time lines already postulated. Further, the STps,

whichareyettosetup,tobecompletedwithinaperiodofthreeyears,fromtoday,i.e.by22.O22O2O.

The Hon'ble NGT in its order dated 06.12.2018 (Annexure- t) in the matter of Court of its own motton
v/s State of Karnataka (Original Application No. 125/2011 and M.A. No. 1337/2018) has giv€n
following directlons:

ince loilure ol preventing the pollutonts being discharged in woter bodies (inctuding tokes)

',loilute to implement solid ond other woste monogement rules ore too lrequent ond
d, the CPCB must loy down specilic guidelines to deol with the some, thtaughout

of

to

including the scole ol compensotion to be rccovered lrcn dillerent
'outhorities, in oddition to or as olternotive to prasecution- The scole moy hove

depending on extent of pollution coused, economic viobility, etc. Detenent eJlect lor
oted wrongs moy olso be provided."

1. Cost saved/benefits achieved by the concerned individual/authority by not havints proper
waste/sewage management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewaEe because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment.ompensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managinB required waste/sewage management system, 100%

of the O&M cost saved may be considered as O&M cost factor.

?

3.2 {eology of Environmental Compensation Formula

lp.c-omilillce of the directaons of the Hon'ble Tribunal, the Committee deliberated on the issue of
enriironmqntal compensation to be recover€d from individuals/authorit es in case of fa ure of

. preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste mana8ement rules. The Committee has suggested that environmental compensation in these
casesshould becomprisedof twocomponents i.e.

10
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Therefore, generali2ed formula for EnvironmentalCompensation may be described as:

EC= Copitol Cost Foctot x Mdtginal A\lercge Copital Cost lot Estoblishment ol Woste or Sewage

Monogement orfreotment Focility x (Wdste d Sewdge Monagement orfrcotment Cdpdcity Gdp)

+ O&M Cost Factot x Morginol Averuge O&M Cost x (Wdste ol Sewdge Monagement ot Tteotmenl
Copacity Gad x No. olDoWJot whi.h locility wos not ovoilable + Envionmentol Externolity

Cost to the environment due to untreated/panially treated waste/sewage discharge by concerned

individual/authority may beassumedas recommended bythecommittee, which is mentioned belowi

Table No.3.1: €nviron mental externality lor u ntreated/pa rtially treat€d sewage discharge

Sewage
Treatment

Capacity Gap
(Mr-0)

MarginalCost of
Environmental Externality

(Rs. per MLD/day)

Minimum and Maximum value of
Environmental Externality recommended

by the Committee (Lacs Rs. Per Day)

Upto 200 75 Min.0.05, Max.0.10
201-500 Min.0-25, N4ax.0.35

501and above 90 Min.0.60, Max.0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

The Committee further decided to fix a cap for minimum and maximum €ost for capatal and

component for Environmental Compensation, which are given in below tables:

-A

N

[?$l?rI

Table No.3.3: Manimum and Maximum EC to be levied for untreated/pa rtially t reated sewage

discharge

Municipal Solid Waste
Management Capacity

Gap (TPD)

MarginalCost of
Environmental
Externality (Rs.

Minimum and Maximum value oI
Environmental Externality recommended

by the Committee (tacs Rs. Per Day)

Up to 200 Min.0.01. Max.0.05
Min.0.10, Max.0.15

501,1000 Min 0.25, Max.0.35
Min.0.50, Max.0.60

Above 2000 Max.0.80

Class ofthe City/Town Mega-Citv Million-plus
City

Cla!s-lCity/Town
and others

Minimum and Maximum values of EC (Total
Capital Cost Component) recommended by

the Committee (Lacs Rs.l

Min.2000
Max.20000

Min. 1000
Max. 10000

Min. 100
Max.1000

Minimum and Maximum values of EC (O&M
Cost Component)recommended by the

Committee (Lacs Rs./day)

Min.2
Max.20

Min.1
Max.10

Min.0.5
Max.5

11

15

201-500 30

35
1001-2000 40

\

srv
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Class of the City/Town
City

Minimum and Maximum values of EC (Capital
Cort Compon€nt) recommended by the

Committee (l-acs Rs.)

M n 1000
Max.10000

Min.500
Max.5000

Min.100
Max. 1000

Minimum and Marimum values of EC (O&M
Cost Component) recom mended by the

committee (Lacs Rs./day)

Min,1.0
Max.10.0

Min.0.5
Mar.5.0

Min.0.1
Ma)(.1.0
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

The application of formula for calculation of EC may be further understood with the example of two
typicalcases.

3.3 Environment Compensation for Discharge of Untreated/partially Treated Sewage
by Concerned lndividual/Authority:

8lS lS-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO

Manual on Sewerage and Sewage Treatment Systems,2013), may be consider€d for
calculation of total sewage generation in a city. CPCB Report on ,,performance evaluation of
sewage treatment plants under NRCO, 201.3", describes that the €apital cost for 1 MtD STp

\ranges from 0.63 Cr. to 3 Cr- and O&M cost is around Rs.30,000 per month. After detail
liberations, the Committe€ suggested to assume capital cost for STps as Rs. 1.75 Cr/MLD

rginal average cost). Further, expected cost for conveyance system is assumed as Rs. S.55

MLD (marginal average cost) and annual O&M .ost as 10% of the combined capital cost.

ilation of the €ity may be taken as per the latest Census of tndja. Based on these
mptions, Environmental Compensation to be levied on concerned ULB may be calculated

h the following formula:

' EC= Capitdl Cost Fdctot x lMdrginot Avercge Capitol Cost lot Trcotment Facitity x (Totat
Generation-lnstalled Capacity) + Martinal Average Copitat Cost for Conveydnce Focility x
lTotol Genetution -Operutional Copocity)l + O&M Cost Factor x Maryinat AverogeO&M Cost
x lTotdl Generotion- Operctionol Copacity) x No. oJ Doyslor which locility was not dvoilabte
+ Envircnmentol Extenolity x No. ol Doyslorwhich lacilitywos not ovoitobte

EC (Lacs Rs.) = I17.s(TotalSewage ceneration - tnstafied Treatment Capacity)+ SS.S(Torat
Sewage Generation-Operational Capacity)l + 0.2(Sewage Generation-Operational Capacity)
x N + Mar8inal Cost of Environmental Externality x (Total Sewage Generation-Operational
Capacitylx N

: 
\here; 

N= Number oJ doys t'rom the dote ol directian aJ C\CB/S1CB/1CC ti the required
n .copacity systems orc provided by the concerned outhotjty

Quontjty of Sewoqe is in MLD

-" t2
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Table No. 3.5: sample .alculation for Ec to be levied for dischar8e o' untreated/partial treated

sewage

City Delhi Agra GuruSram

1,63,49 831 17,60,285 8,76,969 5,00,774

class Mega-CitY t\.4illion Plus CitY ClaselTown Class-l

4195 381 486 17
Sewage Generation {MtDl {os Pel
,"- ,^.^-, )^,^ -,,.;l^hto \Dnh aPCBI

2500 210 404 45.5
tnstalled Treatment Capacity {MLDI

(as per the latest data available

with cPCE)

1900 140 300 I 245
OperationalCapacitY (MLD) {as per

the latest data avarlable wtth CPCB)

= -:-;;^:; 2295 247 186 12.5

29562.50 I 281t 50 1435.00 0.00
Calculated EC (caPital cost

comPDnent for STPS) in Lacs Re
13375.50 10323.00 691.15

calculated Ec (taPital cost

componentfor conveyance

System) in tacs. Rs.

121112.50

157035.00 16193.00 11758.00 593.75
Glculated Ec (Total capital cost

component) in [ac5 Rs'

Min.2000
Max.20000

Min.1000
Max.10000

Min.100
Max.1000

Min- 100

Max.1000Minimum and Maximum values oi
Ec (Total capitalcost component)
r€.ommended bv the committee

(Lacs Rs )

loooo-oo I tooo.oo ,693.75
Final EC (Total CapitalCost

Component) in l-acs Rs.

20000.00

48 20 | 31.20 2.50
iiGuliGd-Ei (o&ru comPonent in

Lacs Rs./daY

459 00

Min.1
Max.10

Min.0.5
Max.5

Min.0.5
Max.5Mi;-i,r',rm 

"nd 
tvlarimrm ,"1.'"t of

Ec (O&M cost ComPonent)

recommended bY the Committee
(tacs Rs./daY)

Min.2
Max.20

2oro I 10.00 5.00 2.50
FiralEc (O&M component) in Lacs'

Rs./DaY
2.0655 0.2049 0.1395 0.0094

Calculated Environmental
-+^.^-lirw rla.< R( Per Davl

Min.0.60
Max.0.80

Min.0.25

Max.0.35

Min.0.05

t\/ax.0.10

Min.0.05
Max.0.10Minimum and Maximum value ot

Environmental ExternalitY

recommended bY the Committee
(Lacs Rs Per DaY)

0.80 o.25 0.10 "'%iinal Environmental ExternalitY

llacs Rs. Per daY)

e

13
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3.4 Environment Compensation to be Levied on Concerned lndividual/Authority for
lmproper Solid Waste Management:

It isknownthatestimated MSWgeneration is approximatety 1.S takh MT/Dayin tndia (MoHUA Report,
2016). As perthe principles of sWM Rules,2016 and pWM Rutes 2016, as amended in 2018, thetotat
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recyclinB, co processrnS rn

ln view of above, it is estimated that the totat cost of processing and tr€atment of MSW for a city
having population size of 1 lakh and generating approximatety 50 tons/day of MSW is Rs.15.S Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipat solid waste dtsposal in 59 cities/towns
of lndia. The survey was conducted by the Environment protection Training Res€arch tnstitute (EpTRt),

Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class,l|t), 0.3-0 4 kB (Ctass ) and 0.5 kg (Ctass-l) per capjta per day
respectively. The committee opjned that 0.6 kelday, O_S k}lday and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, mi ion-plus UAs/towns and Class,t UA/Towns
respectively for ca,culation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to b€ levied on concerned UIB may be calcutated with the following

EC = Capital Cost Factor x Marginal AveraSe Cost ror Waste Management x (per day waste
Seneration-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste teneration-per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externatity x N

Waste euantity in tons per day (TpD)

N= Number of days lrom the date of direction of CpCB/SPCB/PCC ti the required
capacity systems are provided by the concerned authority

Simplifyingj

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rutes) +0.02 (Waste ceneration _

Waste Disposed as per the Rules) x N + Mardnal Cost of Environmental Externality x (Waste
Generation - Waste Dispos€d as perthe Rules)x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants beinB discharged in water bodies and failure

to implement waste mana8ement rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter I of this report.

3,4 Recommendations

The Committee recommended that to begin with, Environmental Compensation to be1.

recovered from individuals/authorities in case of failure of preventing the pollutants bein

discharged in water bodies and failure to implement solid waste managerj.enl rules t2r61

2_

calculated with the methodology described in the repo(. /*Y
lf mixing of Bio-medical Waste or Hazardous wasle is found in Munrcipa I sotld {y'5t$76aa111
capitat cost component of Ec may be in.reased by a multiplication factor of t t 

//P/rfti-lriqt'"fftHi
,<\ ExP.,t!.\ o-ibi" \+la

City Delhi Agra Gurugram

Population (2011) 1,63,49,831 17,60,285 I76,969 5.OO774

class Mega-City Million-plus City C ass Town Cla5s-l

Waste Generation (k8. per person per day) 06 05 o.4 0.4

Waste Generation (TPD) 9809.90 880.14 350.79 200 31

Waste Disposalas p€r Rules (TPo) (o$um€d

os 25% ol woste generutionlor somple
catculation)

2452 41 220.O4 a7_10 50 08

Waste Management Capacity Gap (TPD) 7357 -42 660.11 263.O9 150 23

Calculated EC (.apitalcost component) in
lacs. Rs.

71651.42 7544.25 631.42 350 56

Minimum and Maximum valu€s of EC

(CapitalcostComponent) recommended bY

' th€ Committee (Lacs Rs.)

Min.1000
Max.1O0O0

Min.500
Max.5000

Min.10O
Max. 1000

Min.100
Max.1000

Final EC(capital cost.omponent) in Lacs. Rs. 10000.00 158/.26 637.42 350.56

Calculated EC (O&M Component) in lacs.
Rs./oay

t41-15 13.20 5.26 3.00

Minimum and Maximum values o, EC (O&M
cost component) r€commended by th€

Committee (Lacs Rs./Day)

Min.1.0
Max.10.0

Min.0.5
Max.5.0

Min.0.1
Max.1.0

Min.0.1
Max.1.0

Final EC {o&M Component} in Lacs. Rs./Day 10.00 5.00 1.00 1.00

Calculat€d Environmental Externality (Lacs

Rs. Per Day)
2.58 0.18 0.03 002

Minimum and Maximum value of
Envkonmenta! Externality recommended by

the Committe€ (Lacs Rs. per day)

Max.0.80 Min.0.25

Max.0.35

Min.0.01

Max.0.05

Min.0.01

Max.0.05

Final Environm€ntal ExternalitY (Lacs Rs. per
dav)

0.80 0.25 0.03 0-02
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3. ln order to include deterrent etfect for continuous violations, component ot O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-montht beyondthe time prescrjb€d by authorityfor ensuring complete
treatment of sewage/waste otthe city/town.

.i
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Chapter-lv: Environmental Compensation in Case of lllegal Extraction of

Ground Water

4.1 Background

TheHon'bleNationalGreenTribunal(NGT),PrincipalEenchinthematterofShaileshSinghv/sCentral

Ground Water Board & Ors. (original Appli.ation No.32712018) vide order dated o3/o1/20!9

(Annexure-V) directed Central Pollution Control Board (CPCB)that:

"CPCB moy constitute o mechonism to deol with individuol coses ol violotion ol n

os existed prior to Notilication ol 12h2/2O18, to determine the environ

compensation to be rccovered or othet coercive meosurcs to be token, incl

prosecution, Jot post illegol extroction ol ground woter, os per law."

4.2 Constitution of the Committee

tn compliance to Hon'ble NGT dated O1/o1/2o19, CPCB constituted a committee under the

Chairmaiship of Shri A. Sudhakar, DH, WQM-l Division with shri P. K. Gupta, DH, IPC-VI, ShriVishal

Gandhi, Sc. D, UPC lDivision and smt. Suniti Parashar, scientist B, wQM I Division as members. The

aommittee was asked to deliberate on this issue and come up with draft formulation of mechanism to

determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on Oi lO2/2O1'9, 07 /O3/2O19 and 20/3/2019. The committee

deliberated on the issue of Environmental compensation to be recovered from individuals/industries

such as domestic, packaeing drinking water units, mining & infrastructure projects and industrial unats

in case of illegal extraction of ground water. The Guidelines/criteria for evaluation of

proposak/requests for Ground Water Abstraction, 2015 were also discussed and based on this ftrrther

formulation to levy €nvironmentalCompensation has been evolved.

4.4 ldeology of Environmental Compensation w.r.to illegal extraction of ground

water

Ground water is becoming an increasin8ly scarce resource because of its unabated and indis.riminate

over exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table

in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling

water table is a matter of special concern since it tends to reduce the accessibility of the resource to

small and marginalfarmers due to increase n costs of extractions

specific conditions applicable in Notified/Non_Notified areas for various users, as mentioned in

Guidelines/Criteriaforevaluationofproposals/requestsforGroundWaterAbstraction,20l5aregiven

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for

anY purpose other than drinking water.

,l

11
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3.

Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of reBulation ofground water development.

ReBUlation of Ground Water development in Notified areas is through District Administrative

Heads assisted byAdvisoryCommitteesunderthe provisions ofSection 4 of the Invironment

lProtection) Act, 1986.

ln Notified ar€as, Bround water use in individual houses, anfrastructure complexes like group

housing societies, hospitals, schools etc. and drinking water requirements of workers in

industries .an be allowed.

for ground water withdrawal will be considered only af water SupplyinB D€partment is

btprovidingadequatewaterinthearea/premises.Proofforthisistobeproducedfromthe
ncerned authority by the applicant

r individualhouses, the maximum diameter ofthe tub€-wellshould be restricted to 4 inch

nly and the capacity of the pump should not exceed 1HP. For infrastructure projects,

maximum diameter of the Bround water abstraction structures should be restricted to 150

mm (6 inches) only and capacity ofthe pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the

Environment (Prot€ction) Act, 1986.

For Non-Notitied Areas:

NoC for ground water withdrawal will be considered for industries/infrastructure/packaging ds per

sdfe, semi critical, critical and overexploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time

duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental

Conrpensation (EC6w):

EC6w = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for ill€galextraction of ground water (ECRc

Where water Consumption is in mr/day and ICRGW in Rs./mr

Yield ofthe pumpvaries based on the capacity/powerofpump, water head etc. For reference

purpose, yield of the pump may be assumed as Siven in Annexure-Vl.

Time duration will be the period from which pump is operated illegally.

ln case of illegal extraction of ground water, quantity of discharge as per the meter readin8 or as

calculated with assumptions of yield and time may be used for calculation of ECcw

4.6 Environmental compensation Rate (ECRew) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRcw) for illegal extractaon of
ground water should increase with increase in water consumption as wellas water scarcity in the area.

Further, ECR6w are kept relaxed for dranking and domesti€ use as compared to other uses, considerinB

the basic need of human being.

tl

18
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As per cGwB, safe, semicritical, critical 6nd over-exploited areas are categori2ed from the Eround

water resources point ofview (CGWB, 2017). Last ofsafe, semi'critical, criticaland over_exploited areas

are available on lhe website of CGWB and can be accessed from- htto://cewa'

noc.Eov.inlLandinePase/NotifiedAreas/CateqorizationOfAssessmentUnits.pdf#ZOOM=150-

commercial complexes, townships etc.

51. No.

water consum ption (m3lday)
2to<5 5 to <25

Environ mental compensation Rate (ECR6w) in Rs-/m3

1 safe 4 6 8 10

1 SemiCritical 12 14 16 20

3 Critical 22 24 26 30

4 Ove.txploated 12 34 36 40

Minimum EC6w=Rs 10.000/- (Ior households) and Rs. 50,000 (for institutional activity,
commercial.omplexes, townships etc.)

4.6.2 EcR6w for Packaged drinkintwater unit5:

Sl. No.

Water consumption (mrlday)

<200 200 to <1000 1000 to <5000 5000 & above

Envnonm€ ntal Compensation Rate (ECRGw)in Rs./mr

1 5afe 12 18 24 30

2 Semicritical 24 36 48 60

3 Critical 36 48 66 90

Over exploited 48 17 96 120

Minimum ECGw=Rs 1,00,000/-

4.5.3 ECRcw for Mining, lnfrastructure and Dewatering Projects

Sl. No.

water consumption {m3lday)

<200 200 to <1000 1000 to <5000 5000 & above

Environmental Compensation Rate {ECRcw) in Rs./ml

1 Safe 15 21 30 40

2 Semi€ritlcal 30 45 60 15

l Critical 45 60 115

4 Over-exploited 60 90 120 150

Minimum ECcw=Rs 1,00,000/-

Environmental Compensation Rates (ECRcw) for illegal use of ground water (ECRGW) for vanous

purposes such as drinking/domestic use, packaginB units, mining and industria I sect o rs as frtalzed bY,

the commrttee are given in tables below. I ,-*g,
l. REc

4.6.1 ECRcw for Drinking and Domestic use: \ E

:::T:ll-:::,j:,:meansusesof 
sroundwaterinhousehords,instit,,'""","ornr.i"{Sl.

3t
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4.6.4 ECR6W for lndustrial Units:

Q>
r^ \t
JllX|S \
ls,.rrA)'l:
.2t,:58 lr
AIE I:,

Sl. No.
Water consumption {m!/day)

<200 200 to <1000 1000to <5000 5000 & above

Envnon menta I com penration Rate {EcR6wl in Rs./mr
1 safe 20 30 40 50
2 Semicritical 40 60 80 100
3 Critical 60 80 110 150

4 Over'exploited 80 120 160 200

,\4inimum ECGw=Rs 1,00,000/-
1025 t'

<Ht er understanding of implementation of EC6w policy, some example calculations are I

Example No. l ltor drinkinp and domestic Use)l

It is observed that a household in safe zone is ext.actint ground water illeSally from past 2 year and

3 months. with the help of 1 HP pump, dia 4 inches and head as 25 meter. lt is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECcw) will be

charyed to the owner?

Solution: prmp Yield (Pleose reler Annexure-Vl) . 3 .r,1/hr

Daily Consumption = 3 x 0.5 =1.5 mr

EcR6w= 4 Rs./mrfPlease rcler poro 4.6-1)

EC to be levied = 4 x 1.5 = 6 Rs./day

Totaltime period = 820 days

Then, €Ccw= 5x820

Calculated EC6w= 4,920 Rs.

EC6wto be levied = 10,000 Rs. (minimum prescribed Ec,5w,pleose rclet poru4.5.11

Example 2 (For lndustrialUnits):

It is observed that an industry in critical zone is extracting Sround water illegally from past 1 year

with the help of 5 HP pump, dia 6 in(hes and head as 50 m€ter. lt is assumed that the industry runs

the pump Ior 3 hrs/day. What Environmental Compensation (ECcw) will be charged to the owner?

Solution: PrrnpYield (Pleose refer Annexure-vt) = 12 milhl

Daily Consumption = 12 x 3 =36 m3ldav

tCRGW= 60 Rs./mrlP/eose relet poro 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

otaltime period = 365 days

. , Then, ECcw= 2,160 x 365

ECGw= 7,88,400 Rs.

20
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to riBht to relax or interpret these mechanisms in
case of any exi8ency or situation of National strategic importance, as per cuidelines/Crileria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

The minimum Environmental Compensation for illegal extraction of ground water tor
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and lor
other uses will be 1,00,000.

ln case offixation of liability, it always lies with current owner ofthe pr€mises where illegal 1

extraction is taking place.

Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

+or Drinking and Domestic use, where metering is not present but storage tank fa.ility 6
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

For industrialBround water use, where metering is not available, water consumption may be

assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation ofSPCB/PCC, ifrequired). SPCB/PCC may bringthe jssue of i egalextractjon
ofground water in industries in tothe notice ofCGWAforappropriate action byCGWA.
Authoritles assigned for levy EC and taking penalaction are listed below:

5. No.

1. To seal the illegal bo re-well/tu be-we ll to stop
extradion of water and funher closure of
Project

Distrid Collector

2 To levy EC6was per prescribed method Dktrict Collector, CGWA
3. To levy ECon water pollution, as perthe

method prescribed in report of CPCB- "EC on
industrialpollution"

CPCs/SPCB/PCC

4_ Prosecution of violator CGWA under EP Act
SPCB/PCC under Air and

CGWA may maintain a separate account for

through the prescribed m"th.d"r.sy in thi..";'ilction 
and utilzation of f t^o' "u"r6

21
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Annexure-l

d.!,^!,Ibsli!,5s/ror7
|r.N l.ffir io, 3?3/&rzl

j,I r.

e. uLF,ri tu+rrltr&.
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I.. qur. rrrrl.ln. 
^at. 

r Ir- ht,
IlalrluEo!I'^d!,ror!'rn.b'or
'rn,@.ni' 

rout [d cuElt. cL.n&
r'.sh!'od.., Ro, Aar..,rd rr. Rltur.i

tdh.to' cdttol !.ri
fr. .n'.n8r B.jEd .!d x,.3
AdE. ld aut. oroilnh.

I. n j stn'xbr, 
^d'- 

ror UPPCB

lcr gbt olIn r fllPca

Iis'I.'.rr.ne.,MG,E'&urDn
Rlipd, {,. rauni .iitn, r.,3LjL!. 8.r.nr
rd ri. vur4ict ..!.L, ^r-. 

r.' sh& of
Rri!l}&.,. tonrdo! coltrer 8c'd
L- Drrr. rhr..t P.!4., 

^ar. 
.or HPsPca

I!, L,nl [rcx, M'.

O.d.E of tn. Trtbunll

t2 t. Thb matl.r wa5 iak€n by this Tribunal in

funhcranc. ro th. ord.F of th. Honlrl. Supr.mc Cou.t

dztcd 22.O2.2O1? turyaemn sumisna saari vs. Unitn oI

lndin l2ot7l 5 sCC 326, tsrabtisbr€ri md tunctionna ot

RIPS/cE'TP/ STP..

2. vid. ord.. dat d 25.05.2017, Notic. w,s issu.d to

C.nral Pollurion Contrcl B@rd and .ll th. Sr.les

PoUution CoDirol B.dds/Commnres a.d in. Ministry of

Envircnmen!, Forc3t md Climat. Change Th.y were

djr.ct.d to lite staius-om<omplimce tPorr in ierms of

lh. order3 of th. Hontl. Supremc Court Ac.o.dinBly,

vanous status rcports haE b..n filed. An amdavit has

b.en 6led ty rn. Ministry ol Envircnm.nl. Forest ed

climar. change dated 04 ' July, 2ol7 stating as follows:

'1. Thot rh. arewtnp Respondenr i-t eigo4ed
i^ p.li.! Ior^ula.ion presdibing srandards a^d G
inpL@Abtio^ thmugh rhe cental PoL/liM
conrtul Boatd lcrcBL sbte Pollurjb co t.L
Boads ISPCBS) att tblhttion Contol Coddtt@s
lPccq lot Ufs- rhis Ministr! has diren b au
srcBs and Pccs 6 wll 6 to cPcB t ensne
@nptio@ 6l rhe fu.Ishenr oJ .he Hon bte sup/eh.
Coun a d tb stbnh detaiLd @@Lian e rctbn

23
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t2

s. That te c*B llas also Jo owd up uih all
Src&s dad rcCs htuu4h Lt@B @d rcoieD
@tittgs to e6!e
dlorene^rid..t Ms@ a^A Olat tie Ntet tM
arso dis.6sed b rh. 6rd codw of he
Chaine d d Menl'et Seqtuizs oJ SrcAs and
PCCS heA on 27,06.20t7. ?rul 26 SFCa-r/FCCS
ha@ subnit@d the .onpla@ .e.IDn, uhicn hos
b..h su mtiklt d A@*1.
6. Thot t,@ cPcB h6 olsa $ried ott
itpeaonc oJ 17 @@sows oj ^dbtu. @ vnl'!
dmdian@ ai.h ,s dterio6 6sred an onte
eJllwnlemis.i,.n mnibrihs sssem and b .oss-
rerals onlhe esulls uith ho ul s,r.pnry, Dtti,ts
FebtuaryJure, 2017. 64 itulJrstis wrc i$pectea
and dnecriore uin t s..tion 5 ol the Enuironnent
lProt ctionl AcL 1946 hoe be. issred th 24 

^ok.@'rAlgag inlusties; t A indbtGs Grc
6npvins: 3 wte Jowd ctosed and nspenon
..pods oJ 14 thdust@\ orc u4det p@@.s

7 fhar he CrcB atlt NMCC thtuugh 11

re.hnico, insrituiioE, irepaed ?St industie3
ledt .1 iA .he &uq Caaga Min stem .1uti9
Mdfth-Aptu|, 20 17 @ @tils 6e stntus .J i$tallanor
a d .bhtu.ritiA of iad6r'ie. .tis.ha,gi^g elltuena
as @Ll B hen 6m0lin e aidr rr!. slqdards.
Closu.e dire.no^s hore *a i*red tb tS4
indlsr/;sj sto0 dls rolices i$u to 36
indLsr.irs, l?9 indlsries w/e ld&a @ap\hg
ond dndio asted b 91 self.lGe.l CrBslg
Polunng lndusties {CPI) to rehdi^ cl6sed: 93 API
unns @rc Iomd .losed 6 7*t didiore; 3a CPI
att lound oFratiorct h aotition oI cLosure
dirediorc a^d uspatioa rcpoas of tgo hdustres
dreud"rr@s'.

3 We have heanl leamed Amicus Curid S!. Ja, A.

Dehadrai ed the l.en d .outuet for Minisrry ol

Envimnment, For.sr a.d Clihat Chdge, C.nlral

Pollution Conrrol Board. various Stak Pollution Cootol

Boards and &. PoUution Conrrol Committ..s.

4 Lf,arn d Ami.us Cunae has drawn our att ntion to

o.d.rs dared 04.07.2017, 14.09.2017 and 11.10.2017 0f

the Tribunal dirc.tnrs the Slat. Pollution Conrol Boar<,s

ro 6le a stalemenr as ro how many Indusrial Uniis

di*hargrng rrad" emu.nii.! (rusrhg.mrss'ons e\rcr rn

the State, how many de havi.g ihei. owh S?Ps, eTPs

and/or co...cted to Common Emuent Trearm.nt Plant

24
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i D,.nca.roys".t CETP or ETP o. STP is Prop.rlv

functioninS ..d lr.ating the emu.ms as P.r p..scrib.d

5. L.@cd Arncus curia. submitt d thal

ontahiEtion of war6 du. to indusinal cmu.nts can Lad

to various dis*$s and adcrc. @ns.q&nc.s on thc

aquatic organbm dt. to d.crca..d tdcl of ory8.n Th.

u* of t.chnolo8/ ca. h.lP rcdu.iion of 'dv"s'
.oft.qucn .s. tlow.v.., thc ber solution ir ro p@.nr

poUution by soil sD3.Pation ed prcFr dbpos.l 'r rdxic'

end chcmicels which may in.lud. ch.mi.al (qcling.

6. Having tonitor.d th. mnd aor th.lalr horc thb

on y.* on sd.rsl date. w. e of th. eid rh5! Ih'

tutt r .!qui-s @ntinuous monitorir! t, rtatulory

autho.iti4 a. p.r dnerjons ehiih s. !troGd .. i*u.

(i) we dir.d the cdtr.l Pollurion contrcl B@rd IcPcB) ro

fonhwith prep.E an acrion plan attc. l@kinB inrn ill rh'

status ePorrs The acrion plans hust havc meh:nism to

.nsurt compli.nce or all the dir.ctiom in th. ord'r otrh'

Hon bl. suprem. couri. To .nabl. ihis to 1,. don. a Nodal

otrE oust be idellified to d.al with rh. issu. of cE-rPs/

(n) A .cpres.ntative ofrhe Minislry of Environm.nr, Forcst

6nd clihate Ch ge may b. ass@ial.d with rh' Nrdal

O,fic6 of ihc CETP aor moniloring The MontrorinB bv rhc

said teo omcers- lhe represeniative of the MoEF and the

Nodal Ollr.r ol rhc.P.B m.'sl U. h.ld all.asr on.c in a

nonth dd on rhe basis ofsuch m.ering and t5. teedback

rak n fudn.. folloe !p a.tion must b. tal.. and

@

t2
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F', ,.

t2

20ta

approp.i,aL diEcrions issu.d. This press day b. a

(iiil h mrsr b. .rsDEd thal STPS, CETPS and ETPS arc

tu.ctionai ed he.t the r.quisir. srandards.

(,v) Th.r. iB alr.ady a dlrection in $. abov. judsm.nt

uDder whi.h sovo oI lhc funds for lhc purpose are to b.

provid€d by th€ C.ntral Govemm.nl, 2s% by thc States

and rcmaining 25% to b. arMA.d by way of loms which

is lo be .Fpaid by th. us.r industnes Leal bodies ,nd

th. States havc duti€s as .Larly stipulated in thc

judgD..t. Th.r. has to b. onlift moni(onng sysr.m by

.a.h Srar. ro dbplay emission ldels in publi. doftai. in

tcms of paragrapl I 7 ol the orde. of th. Hon'bl. Sup..m.

(v) A rcpon of ihe sleps raken may b€ plac.d on th.

w.bsite of th. C.nr.al Pollution Control Bo6d ad.ast onc.

in thre. months. D.iiciencies it any may also b. so

(vi) Thc Cental Pollution Co.trol Board dey take penal

acrioE ,or failure, if any, against thG. aeounlable lor

setriaS up and mainraininS sTPs, cE'ttu and EfPs

C.mr.l Pollution Conrrcl B@rd may also assess and

rcd.r cohPdsarion lor damage to the .nvironmcm a.d

the said tund be kept in a s.pa.at. ac.oum aDd urilized in

t.ms of m action plan for prcleclion of the .nviroroenl

Such action plan moy be prepar€d by th. c.nkal

Poliution Conlrol Board within three monrhs from today.

(vil) A complianc. repon in rems of lhe above ord* may

b. fuhished ro lhis TribrDai wirhin fou. months arom

today by e-eail a1 ,ilirs.nqt'( snail. com.

26
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(7) Prce.dinSs e. di8p6cd oi

llowever, thc .epo.t re.eiv€d frofr rhe Central

Polludon Comrol Bo.rd may b. plsced for consid.ralion

h.f.F riir Tiitrun.l on 04 09 2ora

Wr pls.e on re.ord our.pprecrarron lor rh. seM(es

rnd.rcd by the learn.d Ami.us Cunae.

lAdarsh xumar GeU

,',',',',',,,'.,,,,,-,,,'.,,'..JM

' .,',',,,'.'.,,.,,,,,,.,.,EM

03.04 2018

2l
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Annexure-lll
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Annexure-lV

BEFORE THE NATIONAI GREEN T&IBUNAL
PRINCIPAL BENCH, NEW DELII

Origin l Appticerion No- t25l2017
(M.4. No. 13.37l2or8)

with
Onai.al Applicanon No. 217l2or7

lM.A. NG. 76rl2O17, lO73l20r7,
]oqa/2ot? a v7ll2ot4

Court on its oM Motion

Dat. oa hearing: 06 12 20la

orisinai 
^ppli.Iion 

N. r2sl2or7

Forapprican,hr M! $jan tu€la. s

rvilEhq4d.,Mrc@iror'D

M, D.ml &bok, A&&!r.
Mi R,jr.ahar, Adudc and rrs. s.dd. LA

onsiid: 
^ppl'cdDn 

No 217lro17
{'i 

^. 
Nm.76rl?0r7, ro73/20'7

\tA8 lzot1 e, r47 I I 2ot7l

rdr Arplica.rlsl Tmnvn sinsh t(h.h,. Mr

F6. RcaFnd.nrs (3tl
M! Rajl^lmar. 

^drmt. 
,nd Mr. s.nia. la

ORDER

l Th. issue fd conside.arion in the two matters, one initiEted by th.

Tnbunal o. its own molion and th. oth.r 61.<l by e indilidual

..:ates to co.tmination of watc. bodi.s ar A.ngaluru - B.Uandur

lat . ASara lak dd Vsnhur lak. m!e,rln, on accounr ofdi{h&gc

of unr.at.d s.wage and oth.r .rnu.nts fm!

N
f,IE \ ,
ts,!rJ {
!2a!''l^--.
E i"'i''lsl

34
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thcir pcrtormarcc shoutd b. rdrd.d md @nsid.r.d

[.vou..bly or oth.N* for th.n .aNr prcgrcssion.

n. Siailar ddcisc as lav) tuy b. und.n.k.n lo id.nlify oIEc.B

GponsibL for failurc io th. past. Such q.rcis. nay b.

c@pl.tcd wiihin thr.. months from roday.

pi Sine farurc of pr.venting th. FllutaDts b.ine discb.rS.d in

wat.r bodi.s {in.hding lak s) dd failur to impl.mel elid

$d othd pasr. mnag.mot ruLs @ t@ tlqu.nt aDd

widclpr.ad, th. CPCB bust ley dom spc.i6. 8uid.lin6 to d.al

sith th. sm., throughout lndia, i.cludinS rh. ..aL of

compcnsation to b. ltsv@d froD diftlrent

iDdividual3/authoriti.s, in addition io or a allmati€ to

p@rion. Th. .cal. may har 3labs, d.Flding on at nt of

po[urion caus.d, dnohi. viability, .tc. fHcrml .llet fo.

Ep.atcd wrcns3 fiay als b. p id.d.

Fii. MoEF&CC may speify limit for phGphorus in sPs and

d.t ra.nrs ro p.w.t dmsg. to th. .nvircnmat aDd public

27. Th. ab@ amount in th. pr.sent casc has b.er d.t.min d having

rcgard to ih. c.iihat d cost of settin8 up of STPS, ba*d on thc data

aEil,abL, which has b.a as!.*.d with tbc a$iltand of rh. l.mcd

couns.l for ih. p.nics.

2E. w. hae .ooiu.d Justi.c sstch H.8d. on infomation b.itrg

p@id.d dunng lh. h.ariog lh.t hc B agEablc to und.rtal€ th.

29. Justi.. H.gd. will bc entitl.d to a token honor*ium of Rs. 2.5 Ld.h

p.r do h ftum thc dat. he assumes the charge. Justice H.gde wi!

b. .ntitlcd to 4ssrs@ of p.rsons of his choice lor which

emuneretion will b. paid by the SPCB, Kmataka as @y 5.

dct.mincd by Justict }lcsd..

xAt{
SAIEER
ffi(l{^H
REGD. t{
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Annexure-V

It h N6. I to 11 Courr No. I

BEFOFE THE NA1IONAL CREEN TiIBUNAL
PRINCIPAL BENCX, NEW DELHI

Ongiaal Appli.ltio No. 17612015
(M.4. No. 1332/20rs)

&
Onsidal ApDlic.tion No. 59/2012

(M.4. No- 34/2016&M-4. No. r9o/2o16)
&

Oriainal Appli.arjoa No. r0a/2013
(M.^. No,.a9l2ors)

&
Orrdnal Appliotion Xo r79l2o13

(M-A. No.866/2014 & M A. No.6.ir4l2015)
a

App.al No. 67120 t 5
lM.A. No.652/20rs)

And

Onginrl Applicario. No. 4a4/2Ot s
(M.A. No 155/20r7. M.A. No. s67l2o17

& M.A. No. S27l2O17)

Origind Appli.arion No. 327120la
{M. A. No. l2e2l2013)

Origi.al Appltcation No. 1r5/2ol?
lM.A. No. 442/20rV

Origrnal Applicarion No. 4 l r of 20 l a

Ongtnal Appti@tion No 613/2017

Original AppIerio. No. 6 l4120 t7

V.Bu.
Hor€l Honday R.A.n.y, Moradabad L ors

lf,pl Aid, National Cr..n Tribunal BdAssaiation

Vccus

V..sus
Minisry.fW.!er R.eurces & Ors

Ap€x Chmb.rs of Cotum.rce ud
lndusrri.sofNCa ofD.lhi & 06

V.rsus
Goq of Nc't Dclhi & Ors.

36
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V6us

Union ol India & OB.

Hor.l Th. ob.roi A@ilas & ois

V.rsus
P&.hshecl Buildt.ch Pvt. Ltd. &O.s

Vcreus
C.nrrat Grou.d wat.. Board & ors.

M/s A-On. Min.ral Warcr lndustry
V.cus

C.nlral Grou.d water Authonty aors.

V.rcus
M/s upper Cang* Sugar and Industri.s Ltd

Versus

H.eing.onclud.d o. 18.12.2o14
Ord.r uploaded on: 03.01.2Orq

Mr. Rrj P.jvan', S.nior Ad@t aid Mr
raahul Choudha.r, Llv@t. {In o.A. NG.
s9/2012 & rOa/2Or3l
Ms. Ereli Sirul', Mr. S. Por$El, Mr. sbihm
Jaiswal, Adv@r6lh o.A N6. l?6/20rs,
444 /20r5. 327 / 20\A e t1S/20t7l
Mr Ahtndra xu,lE Dub.y, 

^dGd. 
lo-A.

Ms, Srkshi Popli, Addar. fo. DJB (o.4. No.
59120\21
M. sumet Pushkama, Mr. D.!dsh!,
Advo.alcs wnh Mr. Sudhir Chauhan, E.E.,
Delhi Jar Bmrd lO.A. No. lOa/2O13)
M. Ajay Jain, AdviEr. for CNgrD
Mr. Ardh.ndumauli Xume Prasd, Mr
Shasha.J. Seo!, Ms. Drksha G.h, Mr.
Asrn.sh Raj, Admetelor cGwA
Mr. Prsd..p Mishra, Mr. Oal..p Dhy6.i,

Ms. Sakshi Popli, Ad@ar. for NDMC
Mr arit TiMri, Mr. Rohn PraEp Sineh,
Advdatcs for Srat. of UP

*/ net
SA EEF

6I*#EJHi4.\ ExP.

W
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appropriatc ,Gheism en b. irrroduc.d .onsstcnt wfth Ih.

n .ds of .nvircm.nr.

29. Th. }loEF&CC i. d.etc<l to.o8tnur. an Arp.rr Commnle

by inclu<ling ftpre*ntativ.s frofi ln D.lhi, IIT Re.kee, IiM

Ahm.dabad, CPCB, NtTl Ayoa and any o$.r codcemed agcn.y

or depdtunt to .xmin. ih. issuc ol appioprialc policy for

ons.ryation of adnd wat r wni a .obusr institutional

mehanism fo. sud.ilLr.. and monno.ing *ith a viee to

mh6e acss to 8rclnd warcr ror dnnkins purpos€s in OCS

areas by say of app.opriat (pl.nishm.nt practices which .an

b. prop.rly aeount.d ad mcasur.d for as welt as to susiain

th. fl@dplairs of nv.E in tems ol .-flws aad oth.r waler

bodi.s. Th. MoEF & CC and MoWR may i.alte th. issuc of

subjec! remtn izrel-s. wiih r.8ad to ground @rd i.sewe ud

30. Th. Commilt.e @y bG consiitured in rw we€ks Md repon of

thc Comoitr.. (ay b. rumth.d to th. MotF ficc ond rhis

TribunEl in two oonlhs by c-mail al ngt.fiInsagDail-..m.

3r. Th. Cdfrniee may also indicat. the prcjElon or ts rfrpa.t

stldy in lighr ol proj..l.d dar. io. th. ncrt 50 yrars (in phas€d

@nn.r with acrion plar fo. .&h decad.) Thereatler- fresh

guid.lines b. issu.d by th. .onc.ft.d Ministrtr and lhc repo

furnish.d 16 ih. T.ibDnal on o. b.tor€ 30.0a.2019

32. Thc CrcB may consritut. a m.chanGm to deaL wirh ,ndividual

ca$s ol violarions of norms, as exisr€d pnor ro Nolin.ation ot

12 12.2014, ro d.remi.. thc eovironmcnt compensanon ro b.

recovere<l or other .@r.ivc measur.s to bc ial<en, in.luding

prosecutlo,, for pasl illqal .xtra.lio. oI ground water, as per

i-r
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law. All the mattere rclatin8 ro iu.8a: .*mctio. of ground

vai.r tJy individuab arc dispos.d of viih the. dirclions.

33 Th. Exp.n Commnt.. rcport, lb. nd policy and cialle.g. to

ord.rs ofauthoriti.g, il a.y. wil] b..omid.r.d on lh. next darr.

Thc malier b. pul up for abov.

o!3inr 
^PPlcaron 

No. r76120rs
tMA xo. r332/?ors)lndo!h.!Eon$rdhi c

@nsderalio" n rh. 6rst wcek

lda*h (Dmr Gcl CP
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apprcpriatc m..huish 6 b. introducd 6nsi.t .r with th.

n..ds of .nvironn.nr.

29. Th. MoEFaCC i. diret.d to consritul. an Exp.rt ComEitre

by in.luding rcprc&ntativ.s from In D.lhi, IIT R@rk.., IIM

Ahm.dabad, CPCB. Nt! Ayog and any olhe, conc.med ag.ncy

or dcpdm.nt ro llldin. the iss!. of approprial. policy to.

ens.flation of grcud wat r with a robust institutional

frehanism tor suN.illane and tonnonng with a viee to

.nhec acess to gelnd w.t r for dnnki.a purpos.s in OCS

deas b, way ol appropriar. rcpl.njshm.ni practic.s whi.h .an

bG prcFrly ac.ount.d sa ftasur.d td a3 well as to suslain

&. B@<lplaias ol nv.n in t ms ot .-flws and oihe. vai.r

b.dics. Th. MoEF & CC and MowF nay ,inalte thc issu. ol

subiet ..main irte."se with rcsard to sound kr.r re€n. sd

30. Th. Comniu.. my b..onstnut.d in two $..ks sd r.pon oi

rh. Commiite my b. tum,shed ro th. MoEF 6.cc and this

Trit unal in rm months by .-mjl al n8t.6lin8, gmail.com.

31, Th. Comnitte may ar$ indrdt lhe pejetidn.Ins impa.r

srudy in lisht of p.oj.ctcd dara for rhc n.xr 50 ,vears (in phased

mann r wiih a.tion plan fo. .eh dead.) Th.rcafter, fresh

guid.lin.s b. issu.d b, lh. .o.cm.d Ministry ed lhc r€pn

fumish.d to th. Tribunal on or b.iore 30.04.2o19.

32 Th. CrcB oay con.tirur. a mccharisE i6 deal vilh i.dieidual

cas.s oI violarions of ooo., a3 qisted p.ior to Nolificalion ot

12 12.2018, ro d.t.min. rh. ervironm.nr compcnsanon ro b.

rccd.ftd or other co.r.iv. m.asures io be iaLe.. in.luding

prosEurior, for pasl !.gd dbacrion of gr6und warcr, ss pe.

3HA

,,
IAIE
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Annexure-Vl

CRITERIA TO CALCULATE WATER COI{SUMPTION

Table l: Discharge of 4" Dia aDd I HP Pump

Table 2: Discharge of 4" Dia and 2 HP Pump

Table 4: Discharge of 6" Dia and 5 HP Pump

51. No. Depth (Meter)
Discharge

LPM

1 25 50 3

2 43 40 2.4

3 59 30 1.8

I 20 t.2
5 77 10 o.6

St. No. Depth (Meter)
Discbarge

LPM m3/hi

\r
N\S \.
$1BA\

I 60 50 3

\2 98 40 2.1

iizss lEi. lZ
3 t24 30 1.8

I4t 20 1.2'/n! 165 r0 0.6-V"
:able 3: Disclrarge of 6" Die and 3 HP Pump

Sl. No. Depth (Meter)
Discharqe

LPM

1 t7 200 t2
2 29 10.5

3 4l 150 9
50 130 7.8

62 100 6

Sl. No. Depth (Meterl
Discharge

LPM

1 26 13.5

2 50 200 t2
3, t75 10.5

ab 150 9

92 i40 8..+
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